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.Proposal to regularise ad-ho emplo­
yees working in D. T. D. C. 

4104 .  SHRI NAWAL KISHORE 
SHARMA : Will the Minister of 
"TOURISM be pleased to state : 

( a )  the number of ad-hoc emplo­
yees working in De1hi Tourism Deve­
lopment Corporation ; 

( b) since when they are working 
on ad-hoc basis ; 

( c )  whether ther is any proposal 
to regularise such ad-hoc employees 
as have been working there regu­
larly for the last three years and 
lf so, the particulars thereof; and 

( d )  in case the reply to part (a ) 
above be in the negative, the reasons 
therefor? 

THE MINISTER OF 
THE MINISTRY OF 
( SHRI KHURSHEED 

KHAN ) : (a )  372 

STATE IN 
TOURISM 

ALAM 

(b)  A major portion of the DTDC 
employees was recruited for run-
ning ad-hoc activities like IMFL 
trade, allocated to this Corporation 
in the year 1 979. As such, the ap­
pointments under this scheme were 
made temporary and ad-hoc since 
then and there after on need basis 
from time to time due to enhance­
ment of the activities. 

In addition some ad-hoc appoint­
ments were also made in Tourism and 
Transport divisions for temporary 
.activities like Asiad '82' and seasonal 

tourist trade and a lso against regular 
activities ef the · Corporation pending 
regular selection as per recruitment 
pr?cedure, . 

( c )  So long as the IMFL b iness 
is not made permanent and remaips 
with Delhi Tourism Development 
Corporation temporarily on year to 
year basis, as per excise policy o:f 
Delhi Admn. (presently upto 31-3-
1 983 ) ,  regular staff under this scheme 
cannot be appointed. However, the 
employees other than above requir­
ed for the regular activities of the 
Corporation, will be recruit  d retular 
activities of the Corporation , will be 
Corporation will be recruitted/ ul­
a rised as p�r laid down r crui  nent 
procedure. Neces ary act ion tJ this 
ffect is already in hand. 

( d )  As expalined above. 

Production of Aeroplanes for . g-ri­
cultural purpo 

4 1 05 .  SHRI K. MALLANNA: Will 
the Minister of DEFENCE be pl sed 
to state: 

( a )  whether Government p.t' ose 
to produce aeroplanes for agricultural 
purposes such as for spraying 1. ec­
ticides, fertilizers. etc ; 

( b )  if so. w hat are the deta · .;; in 
th� regard ; and 

( c )  if not, would it be advi. able 
to consider aeroplan 
pose? 

for this 1 ur-

THE DEPUTY · MINISTER IN THE 
MINISTRY OF DEFENCE ( HRI 
K. P. SINGH DEO ) : ( a )  No. ir. 

( b) Does not arise. 

( c )  There is no requiremen'" for 
production of aeroplanes for this 
pur:p-ose at present. 

Detention under cofeposa by r 
customs 

4106. SHRI MANORANJAN BHA­
KTA: Will the Minister of FIN N­
CE be pleased to state: 

(a ) bow many persons have en 
detained under COFEPOSA or othel" 




